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Introduction of catering service in 
Howrah-Kalka Mail

9592  SHRI  JYOTIRMOV  BOSU 
Will the Minister of  RAILWAYS be 
pleased 1o state

taj whether the Government are 
considering to reintroduce  Railway 
Catering Service in the Howrah-Kalka 
Mail, a’nd  Delux-Howrah-Delhi-Ex- 
press with immediate effect,

(b)  if so, the salient features there­
of and

Cc) if not, the reasons therefor’

THE MINISTER OF ST VTE IN lilt 
MINISTRY  OF RAILWAYS  (SURx 
SHEO NARAIN) (a) to (c> As an­

nounced n the Railway Budget Spcet h 
on 22-2-1979 departmental!/ m ra, id 
catering service w*U be mtroduel on 
all Mail/E vpress and Supe-Iast t ain̂ 
expeditiously.  Delux  Howraa-Delhi- 
Express is clreddy having clepirlmtnt- 
ally managea  pantry  c0r  Howr̂h- 
Kalka Mail being a Mail tiain will also 
be  brought  under  depirn \cnt *1 
managem«y)t very soon

Continuance  of Contract  system In 
Wagon Loading of T.I.S C O. Colliery

9593  SHRI A K ROY  Will  the 
Minister of PARLIAMENTARY AF­
FAIRS AND LABOUR be pleased to 
state

(a)  whether the contract system in 
the wagon loading was  ended by a 
Government notification on 1st Feb- 
ri*ary, 1975 which it continued in the 
T 1-S.C.O’s  colliery in  Phanbad till 
18th October, 1978; and

(b)  who «re the officers in the Cen­
tral Labour Department  responsible 
for such big oversight and the  steps 
taken against them*'

THE MINISTER OF PARLIAMENT­
ARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA  VARMA).  (a)  “Coal 
loading and unloading” is one of the 
prohibited categories  where employ­
ment of contract labour has been prohi­
bited in terms of Government notifica­
tion No S-16011/174-LW dated the 1st 
February, 1975  Presumably leference 
is to the Sijua f'ollie’-'v ofM|s TISCO 
Ltd, which is alleged to have employ­
ed contract labour for “coal handling 
and unloading’* after the issue of the 
above notification Prosecution has al­
ready been launched against the Man­
agement m 1 expect of tie  alleged 
offence an(*  the matter 1s? subjudice

(b)  The matter is be rg looked into.
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